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-. YhE INDIA~~~ELEcTRICITY (AMENITRiENTJ ACT,' i g j g  

32 OF 1959' 
[5th Sdptelm b'er, 19591 

An Act further to amend the Indian Electricity Act, 1910. 
BE it enacted by Parliament in the Tenth Year of t h i  Republic 

of India as follows:- I 

Short title. 1. This Act may be called the Indian @&trieity (Amendment) 
Act, 1959. 1 

, Substitution 
2. 'Th'roughout tlie Indian Electricity Act, 1910 (hereinafter 9 OP IgIo. 

qf expres- refe1'fed to as the prin'cipal Act), unyess otherwise expressly 
I slons cCaerial provided,- 

line" and I 
'<Electric 
Inspector" (i) for the words "aerial line" wherever they occur, the 
by certain words "overhead line" shall be substituted; and 
other expree- 

, - sions. (ii) for the words "Electric Inspector" wherever they occur, 
the words "Electrical Inspector" shall be substituted. 

I I 

Amendment 3. In section 2 of the principal Act,- 
of section 2. (i) for the words "have the meanings, assigned to  the^ in 

that Aet", the words, brackets and figures "or in thte ElecPtrIcity 
(Supply) Act, 1948, have the meanings assigned to the& in g4 rg49. 

either of those Acts" shall be substituted; 

(ii) for clause ( a ) ,  the following clause shall be substi- 
tuted, namely: - 

'(a) "appropriate Government" means in relation to 
any works or electric installations belonging to, or under 
the control of, the Central Government or in relation to any 
mines, oil-fields, railways, aerodromes, telegraphs, broad- 
casting stations and any works of defence, the Central 
Government, and in any other case, the State Govern- 
ment;'; 
(&) for clause (c),  the following clause shall be substitut- 

ed, namely:- I 
(c) "consumer" means any person who is supplied with 

energy by a licensee or the Government or by a n y  other 
person engaged in the business of supplying energy to the 
public under this Act or any other law for the time being 



in force, and includds any person whose ppemibes are for 
the time being connected for the purpose of kec'ei~ing~en'ergy 
with the works of a licensee, the Government or such other - ,  

person, as the case may be;'; 

(iv) for clause ( f ) ,  the following clause shall be substitut- 
ed, narhe1y:- I 

' ( f )  "electric supply-line" mean's a wire, conductor or 
other means used for conveying, transmitting or distributing 
energy (whether by ovwhead line or underground, caBle), 
together with any casing, coating, covering, tub,e, pipe or 
insulator enclosing, surrounding or supporting the same or 
any part thereof, or any apparatus connected therewit\ for 
the purpose of so conveying, transmitting or distributing 
such energy and includes any support, cross-arm; stay, strut 
or safety device erected or set up for that purpose;'; I 

(v) for clause (g), the following clause shall be substitute4 
namely:- 

'(g) "energy" means electrical energy- . , 

(i) generated, transmitted or wpplied'for any pur- 
pose, or 

(ii) used for any purpose except the transmission 
of a message;'; 

(zri) in clause (i), the words "by a licensee" shall be 
omitted; 

(vii) after clause (i), the following clause shall be inserted, 
namely: - 

'(ii) "overhead line" means an electric supply-line 
which is placed above ground and in 'the open air but does 
not include live rails of a traction system;'; 

(viii) in clause (l), the words "by a licensee" shall be omit;- 
lied and in sub-clause (i) , fdm? the words "licenseda:. .pnemi%es", - i l  :: : :3:j , 

the words "supplier's premises" shall be substituted; ? . < ,., . . 

(ix) after clause (l) ,  the following clause shall be inserted,.' 
n:&~&lj.! - I 

'(ZZ) "State Electricity Board" in relation to any State 
means th,e State El'edricity Board, if any,' constituted for 
that"State under sectibn 5 of t h e  'Erectricity '(-f!$tklply) Act, i 

54  of 1048. 194'8' and'in.clit&@s afijr 'Board which 'funct?ons>in;'t.hat State ' - 

under sections 6 and 7 of the'said Act;'; ' 
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(x) for clause (n), the following clause shall be substi- 

tuted, namely: - 

' (n) "works" includes el~ec tric supply-line and any 
building, plant, machinery, apparatus and any other thing 
of whatever description required to supply energy to the 
public and to carry into effect the objects of a license or 
sanction granted under this Act or any other law for the 
time being in force.'. 

4. In , section 3 of the principal Act,-- 

(i) in sub-section (I ) ,  for the words "grant to any person a 
license", the words "grant after consulting the State Electricity 
Board, a license to any person" shall be substituted; 

(ii) in sub-section (2) ,- 

(a) in clause ( a ) ,  in item (ii) ,- 
(i) after the word "cantonment,", the word "aero- 

drome," shall be inserted; 

(ii) for the words "naval or military purposes", the 
words "defence purposes" and for the words "Engineer- 
in-Chief, Army Headquarters, India", the words "Cen- 
tral Government" shall respectively be substituted; 

(b) in clause (a),-- 
(i) in item (i) , the words "and as to the limits of 

price to be charged in respect of the supply of energy," 
shall be omitted; 

(ii) in item (iri), for the words and figures "sections 
5 and 7", the words and figures "sections 5 and 6" and 
for the words and figures "section 5 or &on 'I", the 
words and figures "section 5 or section 6" shall be sub- 
stituted. 

5. In erection 4 of the principal Ad,- 

(i) in sub-section (1) ,- 

(a) after the words "so requires", the words "and after 
consulting the State Elect~icity Board" shall be inserted; 

( b )  in clausle (c), for the words, brackets, figure and 
letter "sub-section (3) ,  clause (b )" ,  the words, flgures, 
letter and brackets "section 4A, sub-section (I)" shell be 
substituted; . . 
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(c) in clause (d),  for the words "where the licensee is, 
in the opinion of the State Government, unable, by reason of 
his insolvency", the words "where in the opinion of the 
State Government the financial position of the licensee is 
such that he is unable" shall be substituted; 

(d) after clause (d), the following clause shall be 
inserted, namely: - I 

" ( e )  where a licensee, in the opinion of the State 
Government, has made default in complying with any 
direction issued under section 22A."; 

(ii) for sub-sections (2) and (3), the following sub-sections 
shall be substituted, n&ly: - 

"(2) Where in its opinion tihe public interest so per- 
mits, the State Government may, on the application or with 
the consent of the licensee, and after consulting the State 
Electricity Board, and the Central Government where that 
Government is interested, and if the licensee is not a local 
authority, after consulting also the local authority, if any, 
concerned, revoke a license as to the whole or any part of 
the area of supply upon such terms and conditions as it 
thinks fit. 1 

(3) No license shall be revoked under sub-section (1) 
unless the State Government has given to the licensee not 
less than three months' notice, in writing, stating the 
grounds on which it is proposed to revoke the license and 
has considered any cause shown by the licensee within the 
period of thab notice, against the proposed revocation. 

(4) Where the State Government might under sub- 
section (1) revoke a license it may instead of revoking the 
license permit it to rekain in force subject to such further 
terms and conditions as it thinks fit to impose and any 
further terms or conditions so imposed shall be binding 
upon, and be observed by, the licensee, and shall be sf like 
force and effect as if they were contained in the license.". 

6. After section 4 of the principal Act, the following section shall Insertion of 
be inserted, namely: - I , new eection 

4A. - 

"4A. (1) Where in its opinion the public interest so permits, Amendment 
the State Government, on the application of the licensee or licensee. 
otherwise and, after consulting the State Electricity Board, and 
if the licensee is not a local authority, also the local authority, 



. . 
j 

. . ' ,.Prowitlad that n o  such :alterations .or amendments shall be 
made except with the consent ob the-liaemsee unless: such con- 

, . sent has, in the opinion of the State Government, been 
'. . : &n'feasona-bly wit&ld. 

,.". I . 

~ (2) Where the licensee has made an application under sub- 
2 : ::i&mtian-,* 61). -.propusi,ng any . ,alteu'&ions or . !amendments in hiar 
i.. license, the following pr~visions:khall have ; 6 R ~ c t ,  narrfeiy: - 
.. . 

: ,(ai)cthe lteensee.. shall publish. a ,notice of the.. applica- 
j i .. i.tio;n.&&$&he., .prssrrribed. %manne~ ..and. with the,,pre$cnribed. parti- 
i 

. . . . . .. , 

' . .:a.lws; . .  . 

b .  

(b)  the State Governmedt shall not make any altera- 
tions or amendments until all objections received by it with 
neference to the application within three months from tlhe 

' I  

date of th& first publication of the notice Have been consi- 
. {dered; , 

i (c)-:in the' case of an appfication proposihg: aZteration~ 

: ' . :or :.qendm;ents in the .area of supply :comprising,! the whole 
! ' . I a n y p a d  :of any aantonfient, amodromei fvabress, arsenal, 

1: ;&$&yard br:aamp or b8f .any buildi.ng or:; $labe $n+the occupa- 

. , 
tion of ,the Government for , defence purposes, the State 

-~otner&nent -ihkll not make spy .alterations br amendments 
exoepi with. the con~ent .of thk Central - Government. 

~ , .  ,. . , 

. . . .  . @j B&f&re:.:m~;king <:any : :al,tfenations or .;:ai~m'en-d~memts in a 
I ' i [ lir~ease !.ky&.eIlwise than on. ; %he- :.application of ! the l,icCensee, the 

"5.1~gt.e: : w ~ l r r i a n t  .:&all :. piwblish i the -.proposed . :a.lterdtions or 
amendments in the prescribed manner and with the prescribed 

'; :::a ,. . . j . ;,;p&ie.u~larsiam.d. cohsider;*dl bbj.ect$cms ;l?ecei&d;,:by..+t! with.ir&er- 
, . , .  . .  . , . .  ence to the proposed alterations or amendments.:wiBhYn.,three 

, . months from the date  of the first publication of the notice; and 
. > . I ( ' .  . -!'Q&&feaft&f&t.~ns or <amendments have been.pko;p.osed' -in an area . . 

,*;:,!:I . <  
%f.!kapplY ;u?h a s  is ~ef 'err~d ' to  in clause (c) .of  sub-se'iiticsn (2) , 
: Blib'.S;tat&: Qci+eriment.,shal,l not make .any alterations or  amend- 

.. i.1 &@tjfs ;(rxC&pt' !.the p+,dent of the central 'Gcjvernment.". 
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Substitution 7. For sections 5, 6 and 7 of the nrincipal Act, the following of ,,, ,,,_ 

sections shall be substituted, namely;-,-. tions tions for 5, 6 sec- 

and 7. 

Provisions 
"5. (1) Where the State Government revokes, under section ,l,ere license 

4, sub-secbion ( I ) ,  the license of a licensee, the following provi- of a liensee 
is revoked. sions shall have efiect, namely:- 

(a) the State Government shall serve a notice of revo- 
cation upon the licensee and shall fix a date ,on which the 
revocation shall take effect; and on and with effect from. 
that date, or on and with effect from the date, if earlier, on 
which the undertaking of the licensee is sold to a pur- 
chas,er in pursuance of any of the succ~eeding clauses or 
is delivered to a designated purchaser in pursuance of sub- 
section (3) ,  all the powers and liabilities of the licensee 
under this Act shall absolutely ;ease and Aetermine; 

(b) the State Government shall enquire..;$20m the State 
Electricity Board, and where the licensee" ~?i not a local 
authority, also from any local authority constituted for the 
area within which the whole of the area of su.pply is includ- 
ed, whether it is willing to purchase the underbaking; 

(c) if the State Electricity Board is willing to purchase 
the unckrtaking, the State Government shall, by notice 
in writing require the licensee to sell, and thereupon, the 
licensee shall sell the undertaking to the State ELectricity 
Board; I 

I 

(d) if the State Electricity Bo,ard is not willing to  pur- 
chase the undertaking, the State Government shall have 
the option of purchasing the undertaking and if it elects to 
purchase, it shall by notice in writing require. the licensee 
to sell, and thereupon the license? shall sell the under- 
taking to it; I 

! 

(e) if the State Electricity Board is not willing to  pur- 
chase the undertaking and the State Government does not 
itself )elect to purchase it, the State Government in any case . . . , , -  . -  

where the local aubh.ority rbferred to in clause (b) .is will- 
ing to purchase the undertalring shall by notice in writing 
require the licensee to sell a.nd thereupon the licensee shall 
sell the undertaking to that local authority; 

( f )  if no sale of the undertaking is effected under any 
of the foregoing clauses and if any other person is willing 
to purchase the undertaking, the State Government may by 
notice in writing require the licensee to sell, and thereupon 
the licensee shall sell the undertaking to such other person. 

551 M of Law-26. 
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(2) Where an undertaking is sold under sub-section ( I ) ,  
the purchaser shall pay to the licensee the purchase price of 
the undertaking determined in accordance with the provisions 
of sub-sections ( I )  and (2) of section 7A, or as the,case may 
be, sub-section (3) of that sect'on. 

(3) Where the State Government issues any notice under 
sub-section ( I )  requiring the licensee to sell the undertaking, it 
may by such notice require th~e licensee to deliver, and there- 
upon the licensee shall deliver on a date specified in the notice 
the undertaking to the des:gnated purchaser pending the deter- 
mination and payment of the purchase price of the undertaking: 

Provided that in any such case, the purchaser shall pay to 
-the licensee, interest at the Reserve Bank rate ruling a t  the 
time of delivery of the undertaking plus one per centum, on the 
purchase price of the undertaking for the period from the date 
of delivery of the undertaking to the date o f  payment of the 
purchase price. 1 

(4) Where befo~e the date fixed in the notice issued under 
clause (a) of sub-section ( I )  as the date on which the revoca- 
tion of the license shall take effect, no notice has been issued to 
the licensee requiring him to sell the undertaking or where 
for any reason no sale of the undertaking has been effected 
under that sub-section, the licensee shall have the option of 
disposing of all lands, build:ngs, works, materials and plant 
belonging to thl& 1lude1 taking in s11ch uilsuuey AS he mag think 
fit: 

Provided that if the licensee does not: exercise such optiori 
within a period of six months from the afore~aid date, the State 
Government may forthwith cause the works of the licensee in, 
under, over, along, or across any street to be removed and every 
such street to be reinstated, and recover the cost of such 
removal and reinstatement from the licensee. 

Purchase of 6. (1) Where a license has been granted to any person, not 
undertaking;. being a local authority, the State Electricty Board shall,- 

( a )  in the case of a license granted before the com- 
mencement of the Indian Electricity (Ameizdment) Act, 
19.59, on the expirat'on of each such period as is specified 
in the license; and 

(b)  in the case of a license granted on or after the com- 
mencement of the said Act, on the expiration of such period 
not exceeding twenty years and of every such subsequent 
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period, not exceeding ten years, as shall be specified in this 
hehalf in the license; 

have the option of purchazing the undertaking and such option 
shall be exercised by the State Elqctricil~ Board serving upon 
the licensee a notice in writing of not less than one year requir- 
ing the licensee to sell the undertaking to it at the expiry of the 
relevant period rzferred to in this sub-section. 

(2) Where a State Electrfcity Board has not been consti- 
tuted, or if constituted, does not elect lo purchase the under- 
taking, the Stnte Government shall have the like option to be 
exercised in the like manner of purchas'ng the undertaking. 

(3) Where neith~er the State Electricity Board nor the State 
Government elects to purchase the undertaking, any l o ~ a l  
authority constit,uted for an area within which the whole of the 
area of supply is included shall have the like optlon to be 
exercised in the like manner of purchasing the undertaking. 

(4) If the State Electricity Board intends lo exercise the 
option ol purchasing the un6ertalring under this section, it shall 
send an intimation in writing of such intention to the State 
Government at least eighteen months before the expiry of the 
relevant period referred to in sub-section (1) and if no such 
intimation as aforesaid is received by the State Government the 
State Electricity Board shall be deemed to have elected not to 
purchase the undertaking. 

(5) If the State Government intends to exercise the option 
of purchasing the undertaking under this section, it shall send 
an intimation in writing of such intention to the local authority, 
jf any, referrled to in sub-section (3) at least fifteen months 
before the expiry of the relevant period referred to in sub- 
section ( 1 )  and if no such intimation as aforesaid is received 
by the local autho'rity, the State Government shall be deemed 
to have elected not to purchase the undertaking, 

( 6 )  Where a notice exercising the optlnn 09 purchasing the 
undertaking has been serlnzd upon the licensee under this sec- 
tion, the licensee shall deliver the undertaking to the State 
Electricity Board, the Stnte Governnlent or the local authority. 
as  the case may be, on the expiration of the relevant period 
referred to in sub-section (1) pending the determination and 
payment of the purchase price. 

(7) Where an undertaking is purchased under this section, 
the purchaser shall pay to the licensee the purchase price deter- 
mined in accordance with the provisions of sub-section (4) of 
section 7A. I 
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Vesting of 7. Where an undertaking is sold under section 5 or section 6, 
the under- 
taking in the then upon the completion of the sale or on the date on which 
purchaser. the undertaking js delivered to the intending purchaser under 

sub-section (3) of section 5 or under sub-section (6) of section 6, 
as the case may be, whichever is earlier-- 

( i)  the undertaking shall vest in the purchaser or the 
intending purchaser, as the case may be, free from any debt, 
mortgage or similar obligation of the licensee or attaching 
to the undertaking: 

Provided that any such debt, mortgage or similar obli- 
gation shall attach to the purchase money in substitution for 
the undertaking; 

(ii.) the rights, powers, authorities, duties and obliga- 
t,ions of tlie liclensee under his license shall stand transfer- 
red to the purchaser and such purchaser shall be deemed to 
be the licensee: 

Determi- 
n atioa of 
p uschase 
p1:ice. 

Provided that where tlie undertaking is sold or dleliver- 
ed to  a State Electricity Board or the State Government, 
the license shall cease to have further op~eration. 

7A. (1) Where an undertaking of a licensee, not being a local 
authority, is sold under sub-section (1) of section 5, the pur- 
chase prioe of the undertaking shall be the market value of the 
undertaking at the time of purchase or where the undertaking 
has been delivered before the purchase under sub-section (3) of 
that section, at the time of the delivery of the undertaking and 
if them is any difference or dispute regarding such purchase 
price, the same shall be determined by arbitration. 

(2) The market value of an undertaking for the purpose 
of sub-section (1 )  shall be deemed to b~e the value of all lands, 
buildings, works, materials and .plant of the licensee suitable 
to, and used by him, for the purpose of the undertaking, other ji 
than ( i )  a generating station declared by the licensqqnot to form 
part of the undertaking for the purpose of purchase, and (ii) 
service lines or other capital works or any part thereof which 
have been constructed at the expense of consumers, due regard ! 

being had to the nature. and condition for the time being of 
i 

such lands, buildings, works, materials and plant and the state 
of repair thereof and to the circumstance that they are in such 
position as to. be ready for immediate working and to the 
suitability of the same for the purpose of t he  undertaking, but 
without any addition in respect of compulsory purchase or of 
goodwill or of any profits which may be or. might hnvc been 
made from the undertaking or of any similar consideration. 
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(3) Where an undertaking of a licensee, being a iocni 
authority, is sold under sub-section (1 )  of section 5, the pur- 
chase pricle of the undertaking shall be s u c h  as the State 
Government, having regard to the marlret value of the under- 
taking at the date of delivery of the undertaking, may deter- 

I mine. , 

(4)  Where a.n uadertaliing of a licensee is purchased under 
section 6, the purchase prlce sliall be the value thereof as deter- 
mined in accordance with the provisions of sCb-sections (I) and 
(2) : I 

Provided that there shal.1. ble added to such value such per- 
centage, if any, 11o'c exceeding ,twenf,y per cen t~~rn  of that value 
as may be specified in the I.icense on account of compulsory 
pu.rchase.". : 

8. I11 axtion 8 of the principal Act,--- Amendment 
of section 8. 

(ii) f o r  the vi~iiords, figures and brackets "section 7, sub- 
section ( I ) ,  neither a local authority nor the State Government 
purchasas the undertalring", the words, figures and b,rackets 
"section 6, sub-section ( I ) ,  the undertalring is not purchased by 
the State Electricity Board, the State Government or the local 
authority" shall be substituted; 

(ii) in the proviso, for the words, figure, brackets and 
letter "section 5, clause (I), proviso", the words, figures and 
brackets "section 5, sub-section ( 4 ) ,  proviso" shall be substi- 
tuted. I 

9. In section 9 of the principal Act, in sub-section ( I ) ,  for the tp:$:z,"",I. 
words beginning with "notice of the application to every local autho- 
rity" and ending with "or intends to supply, energy", the following 
shall be substituted, namely:- 

"notice of the application- 

(a) to the State Electricitg Board; and 

(b) to every loca.1 authority both jn the licensee's area 
of supply and also i11 the area in which such oth13r person 
supplies, or intends to supply, energy". 

$8. In section 10 of the principal Ac , for the words and figures Amendment 
f section "sections 5, '7 and 8", the words and figures "sections 5, 6 and 8" ;,. 

shall be substituted. 

11. In section 12 of the principal Act,- Amendment 
of section 

(i) in sub-section (2) ,  for the words "owner and occupier", 12. 

the words "owner or occupier" shall be substituted; 
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(ii) after sub-section (5),  the following sub-section shall 
be inserted, namely: - 

'(6) In this section, "occupier" of any building or land 
mleans a person in lawful occupation of that building or 
land.'. 

Amendment 12. In section 13 of the principal Act, ill sub-section (1) ,- 
of section 
13. 

(i) in clause (a), the brackets and words "(not being a 
service line immediately attached, or intended to be iminediate- 
ly attached, to a distributing main, or the repair, renewal or 
amendment of existing works of which the character or posi- 
tlon is not to be altered)" shall be omitted; 

(ii) after clause ( e ) ,  the following Explanation :hall be 
inserted, namely: - 

'Explanation.-In c lauss  (a) to ( e ) ,  the word "works" 
includes a service line in, under, over, along or across a 
railway even if such line is immediately attached or intend- 
ed to  be immediately attached to a diskributing main, but 
does not include- I 

(i) any other service line so attached or intended 
to be so attached to a distribating main, or 

(ii) works which consist of the repair, renewal or 
anzendment of existing works of which the character 
or position is not to be altered;'. 

13. In section 20 of the principal Act,- 
/\ mendment 
of section 
20. - 

(i) in sub-section (I),--- 

(a) after the words "to which energy is or has been 
supplied by him", the words "or any premises or land, 
under, over, along, across, in or upon which the electric 
supply-lines or other works have been laxvfully placed by 
him" shall be inserted: 

( b )  in clause (a),  for the words "inspecting and test- 
ing", tlzc w o ~ d s  "inspccting, testing, repairing or altering" 
shall be substituted; 
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(i,i) in sub-section (2)) for the words beginning with "the 
Dlstrict Magistrabe or" and ending with "belonging to the con- 
sumer", the following shall be substituted, namely;- 

"a Magistrate of the first class or in a presidency-town, 
by a Presidency Magistrate and after giving not less than 
twenty-four hours' notice in writing to the oecupier- 

(a) enter any premises or land referred to in sub- 
section (1) for any of the purposes mentioned therein; 

(b) enter any premises to which energy is to be 
supplied by him, for the purpose of examining and test- 
ing the electric wires, fittjngs, works and apparatus for 
the use of energy, belonging to the consumer" '; 

(iii) in sub-section (3), after the words "his premises", the 
words "or land" shall be inserted. 

14. In section 21 of the principal Act,-- 

(i) in sub-section (1) ,.- 
Amendment 
of section 

I 21. 

(a) after the words "save as provided", the words, 
brackets and figure "in any conditions made under sub- 
section (2) or" shall be inserted; 

(b)  in the proviso, for the words "interfere with the 
supply 'by the licensee of energy to any other person", the 
following shall be substituted, nam~ely:- 

"interfiere with- 

(a) the safety or efficient working of a 
licensee's electric supply-lines or other works; or 

(b) the supply of energy by the licensee to any 
oth~er person": I 

(ii) in sub-sectipn (2) ,- 

(u) the words, brackrets and figure "Subject to, the pro- 
visions of sub-section (I)"  shall be omitted; 

(b) after the words "after consulting", the words "the 
State Electricity Board and a!son shall be inserted; 

(iii) in sub-section (3), for the word "cancel", the words 
"add any new condition or canctel or amend" shall be substi- 
~uted. 
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Insertion if 15, After seccion 22 of the principal Act, the following secti.ons 
new sections shall be ineerted, namely: -- 
22A anqh?~.  

.!J 
Powers '-of 1:: ‘ "22A. ( 1 )  The State Governlnent may, if in its opinion jt 
State Go- is necessary in the public interest so to do, direct any licensee 
Vern men t to 
give dire..tion . to supply, in preference to any other consumer, energy requir- 
to a licensee ed by any estabiishment which being in the opinion o f t h e  State in regard to 
the supply Government an establishment used or intended to be used for 
Of energy t o '  maintaining supplies and, scrvices esssntial to the community, 
certain class 
ofco1~sumers. is notified by that Government in the Official Gazette in this 

behalf. I 
(2) Where any direction is issued under sub-section (1)  

Feyuiring a licensee to supply energy to any establishment and 
any difference or dispute arises as 'LO the price or other terms 
and conditions relating to the supply of energy, the licensee 
shall not by reason only 01 such difference or dispute be entitled 
to refuse to supply energy but such difference or dispute shall 
be determined by arbitration. 

(3) Where any agreement by a licensee, whether made 
before or after the commencement 01 the Indian Electricity 
(Amendment) Act, 1959, lor the supply of energy with any 
establishment referred to in sub-section (1) expires, the licensae 
shall continue to supply energy to such establishrncnt on the 
same terms a.nd conditions as ar~e specified in tlhe agreement until 
he receives a notice in writing from the estalilishment requiring 
him to discontinue the supply. 

(4) Notwithstanding anything contained in this Act, or in 
the Electricity (Supply) Act, 1948, or in his license or in any 54 of 194, 
agreement entered into by him for the supply of energy, a 
licensee shall be bound to comply with any direction given to 
him under sub-section (1) and any action taken by him in 
pursuance of any such direction shall not be deemed to be a 
contravention of section 23. 

Power to 22B. (1) If the State Government is of opinion that it is 
control the necessary or expedient so to do, for maintaining the supply and 
distribution securing the equitable distribution of wergy, it may by order and con- 
sumption of provide for regulating the supply, distribution, consumption or 
energy. .use thereof. I 

(2) Without pnejudice to the generality of the powers con- 
ferred b.y sub-section ( 1 )  an order made thereunder may direct 
the liciensee not to comply, except with the permission of the 
State Government, with- 

(i) the provisions of any contract, agreement or requisi- 
tion whether made before or after the commencemerlt of 
the Indian Electricity (Amendment) Act, 1959, for the supply 
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(other than the resumption of a supply) or an increase in 
the supply of energy to any person, or 

(ii) any requisition for the resumption of supply of 
energy to a consumer after a period of six months, from the 
date of i 1s discontinuanc~e, or 

(iii) any requisition for the resumption of supply of 
energy made within six months of its discontinuance; where 
the requisitioning consumer was not himself the consumer 
of the supply at the time of its discontinuanc~e.". 

16. In section 23 of the principal Act, in sub-section ( I ) ,  the A m e n 6 t B t  
words "but may, save as aforesaid, make such charges for the supply 23. 
of energy as mag be agreed upon, not exceeding the limits imgosed 
by his license" shall be omitted. 

17. In section 24 of the principal Act, in sub-section ( Z ) ,  for the ~~~~~d~~~~ 
words "has been releraed under this Act to an Electric Inspector", of section 
the words "which by or under this Act is required to be determined 24' 
by an Electrical Znspector, has been referred to the Inspector" shall 
be substituted. I 

18. In section 25 of the principal Act,- Amendment 
of section 

(i) after the word "premises", the words "or land" shall be 25. 
inserted; 1 

(ii) the words "for the purpose of supplying energy," shall 
I I be omitted. 

19. In section 26 of the principal Act,-- Amendment 
of section 

I (i) in sub-section (S), for the words beginning with "with- 26. 

out giving" and ending with "his intention", the following shall 
be substituted, namely:- 

"but he may by giving not less than forty-eight hours' 
notice in writing to the licensee require the licensee to 
connect or disconnect such meter and on receipt of any such 
requisition the licensee shsl! comply with it within the , 
period of the notice"; 

(ii) for sub-section (6), the following sub-section shall be 
substituted, namely: - 'I 

"(6) Where any difference or dispute arises as to 
whether any meter referred to in sub-section ( 2 )  is or is 
not correct, tbr rnstler ~;Yia11 hi: decided, upon t l ~ e  applica- 
tion of either party, by an Electrical Inspector; and where 
the meter has, in the opinion of such Inspector ceased to 
be correct, such Illspector shall estimate the amount of the 
enel-gy supplied to the consumer or the electrical quantity 

351 M. of Law-a7 
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contained in the supply, during such time, not exceeding 
six months, as the meter shall not, in the opinion of such 
Inspector, have been correct; but save as aforesaid, the 
register of the meter shall, in the absence of fraud, be con- 
clusive proof of such amount or quantity: 

Provided that before either a licensee or a consumer 
applies to the Electrical Tnspestc~ under this sub-section, 
he shall give to the other party not less than seven days' 
notice of his intention so to do.". 

Amendment 20. In section 28 of the princjpal Act,- 
of section 28. 

(i) for sub-section ( I ) ,  the Eollowing sub-sections shall be 
substituted, namely : -- 

"(1) No person, other than a licensee, shall engage in 
the business of supplying energy to the public except with 
the previous sanction of the State Government and in accord- 
ance with such conditions as the State Government may fix 
in this behalf, and any agreement to the contrary shall be 
void. I 1 

(IA) The State Government shall not give any sane- 
. , tion under sub-section (1) - 

(a) except after consulting the State Electricity 
Board; and I 

(b) except with the consent- 

(i) in any case where energy is to be supplied 
in any area for which a local authority is consti- 
tuted, of that local authority; 

(ii) in any case where energy is to be suppli~ed 
in any area forming part of any cantonment, aero- 
drome, fortress, arsenal, ,dockyard or camp or of 
any building or place in the occupation of the 
Government f o ~  defence purposes, cjf the Central 
Government; 

(iii) in any area falling within the area of 
supply of a licensee, of that licensee: 

Provided that except in a case falling under sub- 
clause (ii), no such consent shall be necessary if the 
State Government is satisfied that such consent has been, 
unreasonably withheld."; 
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.! \fl..c..LJ (ii) in($b-section (2), after the words "supplying energy", '.. ". -.--- ,.. 

the words "to the public" shall be inserted. 

21. In  section 29 of the principal Act, in sub-section (I) ,  after Amendment of section 
l;he words "supplying energy", the words "to the public" shall be ,9. 

inserted. 1 
22. In section 30 of the principal Act, in sub-section ( I ) ,  for the Amendment 

words, brackets, letters and figures beginning with "No person, other Section 
30. 

than a licensee'' and ending with "as may be applicable", the follow- 
ing shall be substituted, namely: - 

. 

"No person other than a licensee or a person to whom sanc- 
tion is granted under section 28, duly authorised under the terms 
of his license or sanction, as the case may be, shall transmit or 
use energy at a rate exceeding two hundaed and fifty watts 
and one hundred volts- I I 

(a) in any street, or 

(b)  in any place,-- ! 

(i) in which one hundred o,r more persons are likely 
ordinarily to be assembled, or 

(ii) which is a factory within the meaning of the 
~actoriks Act, 1948, or a mine within the meaning of 
the Mines Act, 1952, or 

(iii) to whi.ch the State Government, by general or 
special order, declanes the provisions of this subect icn 
to apply, ! ,  

without giving, before the commencement of transmission or  
use of energy, not less than seven days' notice in writing of his 
intention to the Electrical Insplector and to the District Magis- 
trate, or in a presidency-town to the Commissioner of Police, 
containing particulars of the electrical installation and plant, jf 

any, the nature and the purpose of supply, and complying with 
such of the provisions of Part IV,  and of the rules made there- 
under, as may be applicable". 

23. In section 31 of the principal Act,- Amendmen 
of section 

(i) after the word "railway," where it occurs for the first 3*. 
time, the word "aerodrome," shall be inserted; 

(ii) after the word "railway," where it occurs for the second 
, time, the word "airway," shall he inserted. 

, ...* 
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~~~~d~~~~ 24. In section 33 of the principal Act,- 
of section 
33, (i) for sub-section (I) ,  the following sub-section shall be 

substituted, namely: - I 

" ( I )  If ally accident occurs in con~iectiorl with the 
generation, transmission, supply or use of energy in or in 
connection with, any part of the electric supply-lines or 
other works of any person and the accident r~esults or is 
likely to have resulted in loss of human or animal life or 
in any injury to a human being or an animal, such person 
shall give notice of the occurrence and of ally such loss or 
injury actually caused by the accident, in such form and 
within such time as may be prescribed, to the Electrical 
Inspector and to such other authorities as the appropriate 
Government may by general or special order, direct."; 

(ii) in sub-section (2), for the words "The State Govern- 
ment", the words "The appropriate Government" shall be sub- 
stituted; 

I 

(iii) after sub-section (2), the following sub-section shall 
be inserted, namely: - : 1 

" (3) Every Electrical Inspector or otlier person holding 
an inquiry under sub-section (2) shall have all the powers 
of a Civil Court under the Code of Civil Procedure, 1908, 5 of 1908. 
for the purpose of enforcing the attendance of wi.lnesses and 
compelling the production of documents and material 
objects; and every person required by an Electrical Inspector 
or such other person as aforesaid to furnish any information 
shall be deemed to be legally bound to do so within the 
meaning of section 176 01 the Indian Pennl Code.". $4 of 1860. 

Amendment 25. In section 34 of the principal Act,- 
of section 
34. (i) for the words "State Government" wherever they occur: 

the words "appropriat~e Government" shall be substituted; 

(ii) in sub-section (2), for the words "the use of any electric 
supply-line", the words "the use of, and the supply cf energy to, 
any electric supply.-line" shall he substituted. 

substimtion 26. For section 36 of the principal Act, the following section shall 
of new'sec- be substituted, namely: - I 

tion for 
section 36. 
Appointment "36. ( 7 )  The appropriate Government may, by notification 
of Electrica1 in the Official Gazette, appoint duly qualified persons to be Elec- 
Inspectors. 

trical Inspectors and every Electrical Inspcc tor so appointed 
shall ,exercise the powers and perform the functions of an Elec- 



trical lnspector under this Act within such areas or in respect ol 
such class of works and electric installations and subject to such 
restrictions as the appropriate Government may direct. 

(2) In the absence of express provision to the contrary in 
this Act, or any rule made thereunder, an appeal shall lie'from 
the decision of an Electrical Inspector to the appropriate 
Government or if the appropriate Government, by general or 
special order so directs, to an Advisory Board.". 

27. In section 36A of the principal Act,- Amendment 
of section 

(i) for sub-section (2), the following sub-section shall be 36A* 
substituted, namely: - 

" (2) The Central Electricity Board shall consist of the 
following members, namely: - 

(a) a Chairman and five other members to be nomi- 
nated by the Central Government; 

(b) one member to be nominated by the Govern- 
ments of each of the States, not being a Union territory, 
to which this Act extends; 

(c) one member to be nominated by the Central 
Government to r~epresenl each of the Union territories 
of ljelhf and Himachal Pradesh; 

(cl) one member to be nominated by the Central 
Government to represent the Union territories of Mani- 
pur, Tripura and the Andamans and Nicobar Islands; 

(e) one member to be nominated by each of the 
State Electricity Boards; 

( f )  on& member to be nominated by the Central 
Government to n2presenl: the Federation of Electricity 
IJndertakings of India; 

(g) one member to be nominated by the Railway 
13oard; I 

(h) one member to be nominated by the Chief 
Inspector of Mines appointed under section 5 of the 
Mines Act, 1952; and 

(i) one member to be nominated by the Indian 
Standards Institution constituted under the Indian 
Standards 1nst;tution (Certification Marks) Act, 1952."; 

(it) sub-section (6) shall ble omitted. 


